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Factual Report of the Joint Committee in the matter of OA No. 1283 of 2024; 

Amresh Singh Versus Ministry of Environment Forest and Climate Change & Ors. 

In compliance to the order of Hon’ble National Green Tribunal dated 08/01/2025. 

1.0. Background and the Orders of Hon’ble NGT: 

The matter in the Original Application No. 1283 of 2024 has been taken up at the instance of 

Shri Amresh Singh resident of Kundi (Karol), District Ramban, Union Territory of Jammu & 

Kashmir.  complaining about the following issues: 

i) That construction work of Jammu Srinagar National Highway by National Highway 

Authority of India (hereinafter referred to as "NHAI") is going on at the stretch from 

northern portal of Dr. Syama Prasad Mukherjee Tunnel (also known as Chenani-Nasari 

Tunnel) to southern portal of Banihal tunnel, i.e., from Nashri to Banihal in respect   

whereof Environmental Clearance (hereinafter referred to as "EC") was granted to 

NHAI by Ministry of Environment, Forest and Climate Change (hereinafter referred to 

as "MoEF&CC") vide letter dated 31.08.2010 and construction activities are being 

carried on by different construction companies impleaded as Respondents 10 to 19 in 

this OA.  

 

ii) That these construction companies who are carrying on construction activities at the 

instance of NHAI are violating environmental norms by dumping muck and debris in 

River Chenab and also violating conditions of EC in as much as Specific Condition No. 

26 of EC dated 31.08.2010 states that there shall be no blasting of rocks, but 

construction companies who are working for NHAI are actually using blasting of rocks 

in violation of EC conditions and thereby causing serious damage to environment. 

National Green Tribunal vide order dated 08/01/2025 (copy attached as Annexure-1) has 

observed and directed, as follows: 

Para 02: Applicant has also placed on record certain photographs to show dumping of muck 

sliding in river and large-scale construction work going on with regard to construction of road. 

Para 03: In our view, the facts stated by Applicant need be verified at the first instance before 

taking any further action in the matter and/or passing any order against respondents or before 

issuing notices to them. 

Hence, we constitute a joint Committee comprising Jammu and Kashmir Pollution Control 

Committee (hereinafter referred to as "J&KPCC"); Central Pollution Control Board 

(hereinafter referred to as "CPCB"); Regional Officer, MoEF&CC, Chandigarh; and District 

Magistrate, Ramban. 
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Para 04: CPCB shall be the nodal authority for coordination and compliance of this order.  

Para 05:  Said Committee shall collect relevant information, verify facts and submit a factual 

report before this Tribunal within one month. 

A progress report was filed by the Joint Committee in compliance to the order of Hon’ble NGT, 

alongwith a prayer for the grant of time for filing the factual report, which was allowed by 

Hon’ble NGT vide order dated 13/02/2025. 

2.0. Compliance of the Orders of Hon’ble NGT: 

2.1 Constitution of the Joint Committee: 

In compliance to the Orders of Hon’ble NGT, a Joint Committee comprising of the following 

members was constituted: 

i. Shri Rizwan Asgar, JKAS, SDM, Banihal, J&K 

ii. Dr. Khursid Alam Khan, Scientist ‘C’, Sub-Office Jammu (erstwhile Integrated 

Regional Office, Jammu) now Sub Office under Regional Office Chandigarh, Ministry 

of Environment, Forest and Climate Change (MoEF&CC)  

iii. Er. Sanjay Kumar Rathore, Divisional Officer, Jammu (South), J&K Pollution Control 

Committee (J&KPCC) 

iv. Dr. Narender Sharma, Scientist ‘F’, Central Pollution Control Board (CPCB),  Regional 

Directorate, Chandigarh 
 

2.2. Site Visit and Collection of Relevant Information: 

The Joint Committee carried out a site visit on 30/01/2025 to verify the facts. The applicant, 

Shri Amresh Singh along with his Advocate Shri Swarn Kishore Singh and the representatives 

of the National Highway Authority of India (NHAI) were also present during the Site Visit. 

The attendance sheet is attached as Annexure-2. 

The Joint Committee inspected the entire stretch of Highway northern portal of Dr. Syama 

Prasad Mukherjee Tunnel (also known as Chenani-Nashri Tunnel) to southern portal of Banihal 

tunnel, i.e., from Nashri to Banihal.  The following five locations were  shown by the applicant 

during the site inspection alleging the unscientific dumping of muck along the banks of Chenab 

River: 

• Dumping site near Khooni Nallah  

• Ramsoo ( Between Ramsoo and Gangroo) 

• Site between Magarkote and Ramsoo 

• Digdol  

• Trishul More Ramban (Between Trishul More and Seri) 
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The geo-tagged photographs were also taken by the Joint Committee during the site inspection. 

The Joint Committee also sought the following details  from NHAI and J&K PCC, for study 

and reference. 

• Brief details of the Nashri-Banihal Stretch along with contactors involved in the 

construction of this stretch. 

• Copy of the detailed project report (DPR) submitted for the above National Highway 

Stretch. 

• Muck Management Plan for the stretch under reference. 

• Details of all dumping sites along with capacities, capacity Utilization and agreements 

signed for these dumping sites. 

• Copies of the blasting permissions. 

• Contract agreement with various contractors, which are impleaded as Respondents.  

• Copy of the Environmental Clearance obtained from MoEF&CC, if applicable. 

• Copy of Environmental Management Plan submitted by the project proponent for 

obtaining Environmental Clearance. 

• Copy of half-yearly compliance report submitted by the project proponent to 

MoEF&CC regarding compliance with the conditions of Environmental Clearance. 

• Copy of report of verification conducted by MoEF&CC, if applicable,  regarding the 

compliance of the conditions of Environmental Clearance. 

• Copy of Consent to Establish (CTE)/Consent to Operate (CTO) for the stone crushers 

and batching plants granted by J&K PCC, for the highway stretch under reference. 

• Show cause notices/directions issued for the violation reported in the past by J&K PCC 

along with action taken report. 

2.3. Findings/Observations of the Joint Committee: 

1. The 05 locations shown by the applicant to the Joint  Committee fall under the stretch 

between Ramban-Banihal Section and the brief details of the Nashri-Banihal Stretch along 

with contractors involved in the construction of this stretch, as provided by the Project 

Proponent are attached as Annexure-3. According to the details provided by the Project 

proponent to the Joint Committee, the entire Ramban-Banihal section was divided into 04 

different packages with modification in alignment by way of tunnels & viaducts along the 

nallah and the details of these 04 packages are summarized in the following Table 1. The joint 

Committee was informed that since the above-mentioned 04 packages are the expansion of 
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existing National Highway having length of each package less than 100 km, the Environment 

Clearance was not required. 

Table 1: Details of Ramban-Banihal Section 

S.No. Name of the Project Length Date of 

Award 

Name of the 

Contractor 

Remarks 

1. Construction of Balance Work 
and Value Addition Works of 
Four Laning of part of Ramban to 
Banihal Section of NH-1A 
(Now NH-44), From Km 
151.000 to 187.000 on 
Engineering Procurement & 
Construction (EPC) Mode in 
the Union Territory of Jammu & 
Kashmir under NHDP Phase-II 

16.66 22/11/2021 
M/s Dinesh R 

Agarwal 

Infracon  Private 

limited in JV 

with Mls ABCI 

infrastructure 

private limited. 

This work involves 
completion of balance 

work done by Hindustan 
Cement Co. along with 
value addition. The work 

was  started  on 
20.01.2022 & completed

 in June 2024. 

2.  Package-I (Tunnel Package) 

Construction of four lane 

twin tube tunnel(2X2-lane) 

configuration including 

approaches from Marog to 

Digdol (from Design 

Ch.154+210 to Ch.158+650 

(North Bound) and from 

Design Ch.155+940 to 

Ch.160+260(South Bound)) 

4.40 29/11/2021 'Tata Projects 

Limited- 

Construction 

Association 

Interbudmonta

zh ('TPL-CAI 

JV') 

 

 

This project has twin tube 

tunnels of length around 4.2 

km each. The work was 

started on 12.08.2022 and 

expected to be completed 

by March 2027. 

 

3. 
Construction of four lane 

twin tube tunnel (2X2-lane 

configuration) including 

approaches from Digdol to 

Khuni Nallah {from Design 

Ch.158+750 to Ch.161+350 

and from Design 

Ch.160+360 to 

Ch.163+406} Package- II 

(Tunnel Package) 

3.26 3/9/2021 
M/s Ceigall 

India 

Ltd - Patel 

Engineering 

(JV) Contractor 

This project has 03 tunnels 

of length 2.6 km, 3 km & 

0.619 km. The work was 

started on 01.02.2022 

and expected  to  be 

completed by June 2025. 

4. Construction of Four Laning 

of Ramban to Banihal 

Section of NH-IA (Now 

NH- 44), from Ch.165+092 

to Ch. 171+855 (North 

Bound) and from Ch. 

166+895 to Ch. 173+638 

(South Bound) Package- III 

(Viaduct Package) 

6.02 2/9/2021 M/s Ceigall 

India Ltd. 

This project has 04 

major viaducts along the 

nallah. The work was  

started  on 04.02.2022 

and expected to be 

completed by 

December 2025 

2.  It was alleged by the applicant that “That these construction companies who are carrying 

on construction activities at the instance of NHAI are violating environmental norms by 

dumping muck and debris in River Chenab and also violating conditions of EC in as much 

as Specific Condition No. 26 of EC dated 31.08.2010 states that there shall be no blasting 

of rocks, but construction companies who are working for NHAI are actually using blasting 

of rocks in violation of EC conditions and thereby causing serious damage to 
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environment.” In this regard, the Joint Committee examined the documents made available 

to the Joint Committee by the project proponent. It was found that the packages and the 

points shown by the applicant to the Joint Committee are not the part of the Environmental 

Clearance dated 31/08/2010 referred in the complaint.  

3. With regard to the blasting done by the proponent for the construction of the highway under 

reference, the permissions obtained by the proponent for controlled blasting were made 

available to the Joint Committee by the project proponent and the examination of the same 

revealed that necessary permissions were obtained from the concerned authorities for 

controlled blasting (Annexure 4) 

4. The Joint Committee was shown the  following five locations  by the applicant, where, 

according to him, the project proponent has carried out unscientific muck dumping: 

• Dumping site near Khooni Nallah  

• Ramsoo (Between Ramsoo and Gangroo) 

• Site between Magarkote and Ramsoo 

• Digdol  

• Trishul More Ramban (Between Trishul More and Seri) 

5.  The Joint Committee visited all the above locations along with the applicatant  and it was 

observed that at following 03 out of the 05 locations identified by the applicant, some 

amount of the dumped muck had spilled over the retention structures made by the project 

proponent near the bank of the Bisleri Nallah: 

• Dumping Site at Khuni Nallah (Photograph 1, 2 & 3 of Annexure-5) 

• Site near Digdol Nallah (Photograph 6 & 7 of Annexure-5) 

• Trishul More, Ramban; between Trishul More & Seri (Photograph 8 of Annexure-5) 
 

4. During the visit, workers were observed strengthening the retaining structures. 

5.  The Joint Committee was also given a report of a Committee of  Officers of J&KPCC dated   

08/01/2025, with the Subject: Hon'ble NGT order dated 24-07-2024 in EA No, 23/2024 in 

OA No. 295/2016 titled Amresh Singh V/s Union of lndia & Ors (Annexure-6) addressed to 

Project Director. NHAI for information and taking necessary steps.  

6. The aforementioned report prepared in reference to Hon’ble NGT Order dated 24/07/2024 

in OA No. 295 of 2016 is regarding verification of i) Status of implementation of 

Environment Management Plan (EMP) by NHAI in compliance to the directions of Hon’ble 

NGT in the matter of OA No. 295 of 2016 and ii) Steps taken to restore the damages caused 

to the environment during the course of construction of NH-44, on NHAI stretch from 
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Nashri to Banihal. This stetch is the same stretch which is also under the reference in the 

present matter of OA No. 1283 of 2024.  

7. As per order of Hon’ble NGT dated 29/10/2021 in the matter of OA No. 295 of 2016;

Amresh Singh V/s Union of lndia & Ors, the NHAI was required to prepare a restoration

plan within 01 month and to be executed as far as possible within 06 months. However, the

examination of the above report dated 08/01/2025 filed by J&KPCC in reference to Hon’ble

NGT Order dated 24/07/2016 in EA No. 23/2024 in OA No. 295 of 2016 indicates that out

of total 71 sites, 41 sites have been restored and closed, 22 sites have been partially restored

and closed  and 08 site were yet to be restored by the NHAI on the Highway Stretch from

Nashri to Banihal as on 29/08/2024 and 30/08/2024 as verified by J&KPCC.

8. The Joint Committee also observed that 03 sites as mentioned at S.No. 3 above are yet to be

restored  by NHAI on the Rambal-Banihal Section as on 30/01/2025. The project proponent

(NHAI) is bound to restore these locations/sites by preparing a restoration plan in

compliance to the orders of Hon’ble NGT dated 29/10/2021 in the matter of OA No. 295 of

2016; Amresh Singh V/s Union of lndia & Ors

3.0. Submission and the Prayer of the Joint Committee: 

The above factual report of the Joint Committee may kindly be taken on record. The Joint 

Committee shall abide by further orders of Hon’ble NGT. 

Er. Sanjay Kumar Rathore 

Divisional Officer, Jammu (South) 

J&K PCC,  Jammu, J&K 

Dr. Khursid Alam Khan 

Scientist ‘C’/ Deputy Director 

Sub Office, MoEF&CC, Jammu, J&K 

Dr. Narender Sharma 

Scientist ‘F’,  

CPCB, Regional Directorate, Chandigarh 

Shri Rizwan Asgar, JKAS 

SDM, Banihal, J&K  

(Transferred in April, 2025) 

Date: May 15, 2025 
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Item No. 02                Court No. 2 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI   

   
 

Original Application No. 1283/2024 

(IA No 559/2024) 
 

 
Amresh Singh              Applicant  

 

 

Versus 

          
Ministry of Environment 
Forest and Climate Change & Ors.                   Respondent(s) 

 
 

Date of hearing: 08.01.2025 

 

 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  
 

 

Applicant: Mr. Swarn Kishore Singh, Adv. for Applicant (Through VC)    
  

    
 

    

 

 

ORDER 
 

 

 

1. This Original Application (hereinafter referred to as "OA") under 

Sections 14 and 15 of National Green Tribunal Act, 2010 (hereinafter 

referred to as "NGT Act, 2010") has come up at the instance of Amresh 

Singh resident of Kundi (Karol), District Ramban, Union Territory of 

Jammu & Kashmir complaining that construction work of Jammu 

Srinagar National Highway by National Highway Authority of 

India  (hereinafter referred to as "NHAI")  is going on at the stretch from 

northern portal of Dr. Syama Prasad Mukherjee Tunnel (also known as 

Chenani-Nasari Tunnel) to southern portal of Banihal tunnel, i.e., from 

Nashri to Banihal in respect whereof Environmental 

Clearance  (hereinafter referred to as "EC") was granted to NHAI by 

Ministry of Environment, Forest and Climate Change  (hereinafter 

referred to as "MoEF&CC")  vide letter dated 31.08.2010 (Annexure-D at 

page 39 of the paper book) and construction activities are being carried 

on by different construction companies impleaded as Respondents 10 to 

Annexure-1
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19 in this OA. These construction companies who are carrying on 

construction activities at the instance of NHAI are violating environmental 

norms by dumping muck and debris in River Chenab and also violating 

conditions of EC in as much as Specific Condition No. 26 of EC dated 

31.08.2010 states that there shall be no blasting of rocks, but 

construction companies who are working for NHAI are actually using 

blasting of rocks in violation of EC conditions and thereby causing 

serious damage to environment.  

 

2. Applicant has also placed on record certain photographs to show 

dumping of muck sliding in river and large-scale construction work going 

on with regard to construction of road.  

 

3. In our view, the facts stated by Applicant need be verified at the 

first instance before taking any further action in the matter and/or 

passing any order against respondents or before issuing notices to them. 

Hence, we constitute a joint Committee comprising Jammu and Kashmir 

Pollution Control Committee (hereinafter referred to as "J&KPCC"); 

Central Pollution Control Board (hereinafter referred to as 

"CPCB"); Regional Officer, MoEF&CC, Chandigarh; and District 

Magistrate, Ramban.  

 

4. CPCB shall be the nodal authority for coordination and compliance 

of this order.  

 

5. Said Committee shall collect relevant information, verify facts and 

submit a factual report before this Tribunal within one month. 

 

6. List on 13.02.2025. 
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7. A copy of this order be forwarded to J&KPCC, CPCB, Regional 

Officer, MoEF&CC, Chandigarh and District Magistrate, Ramban for 

compliance. 

 

                  Sudhir Agarwal, JM 

 
 
 

 
Dr. A. Senthil Vel, EM 

 
 

 
January 08, 2025 
Original Application No. 1283/2024 

(IA No 559/2024) 
dv 
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.t ffi
Government of Jamffrl& Kashmir (U.T)
OFFICE OF DISTRICT MAGISTMTE, RAMBAN

***
Sub: Construction of four lanning of part Ramban to Banihal section NH-1A (now NH-

44) from Ch.154+210 to 158+675 NB & Ch.155+940 to t60+282 SB inctuding
the construction of twin tube tunnel (Pkg-1) in Jammu & Kashmir - Grant oi

Ref:
permission for controlled blasting in an inescapabte circumstance - reg.

1. Communication received from Ministry of Road Transpoft & Highways (MoRTH)
vide No.RW/NH-3304410412022-S&R (P&B), dated 15.02.2022 and forwarded by
PWD (R&B) vide its No.PWD-PLNG/631Z0ZL-05, dated LB.0Z.2O2Z; &

2. Communication received from NHAI vide tlo,NHAIiPIU-Rambani2AZ3-241
It024 I 8553, dated 28.06.2023.

PERMISSION
Project Director, NHAI, PIU Ramban vide communication No.NHAI/PIU-

Ramban/2023-241 Lt02418553, dated 28.06.2023, had applied for issuance of
permission for controlled blasting in favour of the Concessionaire Company, M/S TpL-
CAI JV, to execute the construction work for the four-laning of the Ramban to Banihal
sectjon of NH-l, spanning from Ch.154+2L0 to 158+675 NB & Ch.155+940 to t60+282
SB, including the construction of twin tube tunnel (Pkg-l) in the U.T of Jammu and
Kashmir under EPC Mode.

In this connection, a repoft was sought from the office of Senior
Superintendent of Police (SSP), Ramban and Tehsildar Ramban vide this office letter
No. DCR/H QAI 2023-24 I L47 -51, dated 0 1 . 08. 20 23.

In response, the office of SSP, Ramban vide communication No.PA/07-
NOC/20231L664, dated 04.08.2023, has repofted that the Police has no objection if
permission is accorded for controlled blasting in an inescapable circumstance only,
subject to certain terms & conditions which are detailed at the end of this order.

Furthermore, the office of Tehsildar Ramban, vide communication
No.TR/OQ/2023-241NH-441870, dated 07.08.2023, has also conveyed no objection to
granting of permission for controlled blasting in an inescapable circumstance only,
subject to the fulfillment of all the terms & conditions set fofth by SSP, Ramban.

In view of the revised guidelines issued by the Ministry of Road Transport &
Highways (MoRTH) , Government of India, vide above-referred communications and the
repofts received from the office of SSP, Ramban, and Tehsildar Ramban, permission for
controlled blasting in an inescapable circumstance only, is hereby granted in favour of
NHAI's Concessionaire Company, M/S TPL CAI JV, for the purpose of executing the
construction work for four-laning of the Ramban to Banihal section of NH-1, spanning
from Ch.154+210 to 158+675 NB & Ch.155+940 to t60+282 SB, including the
construction of twin tube tunnel (Pkg-l) on EPC Mode for a period of six months up to
L7.02.2024, subject to the fullfilment of the revised guidelines issued by MoRTH as well
as the terms & conditions received from SSP, Ramban, which are reproduced below:

1. Use of explosives shall be resorted to in the inescapable circumstance only, as

the same shall not be possible by use of rock breakers and excavators. NHAI
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4

shall authenticate use of dynamite for controlled blasting as an inescapabte
circumstance as allowed by MoRTH vide its communication No. No.RgNH-
33044 I 04 12022-S&R (P&B), dated 15.02.2022.

2. To avoicj any damage to the mountains and hills, careful controiled blasting,
using specific quantity of gel explosives and delay detonators (which is efficient
and being manufactured in our country) shall be employed as a viable technology
in a controlled manner, duly adhering to the guidelines issued by MoEF vide
No. F. No. 10-3/20 10-1A.III, dated 3 1.0 1.20 10 (especiaily w. r.t. S. No.rc<vi).

3. Hydro-seeding, wherever applicable, shall be used to achieve sustainable
vegetation cover along with slope stabilization measures in collaboration with
Forest Division Ramban.

4. There shall be no deviation whatsoever from strict compliance of the terms and
conditions as enshrined in the environmental clearance issued in favour of NHAI
by MoEF vide No.F.No.10-3/2010-1A.III, dated 31.01.2010.

5. The concerned concessionaire company shall liaise with concerned Tehsildar/
Police Station/ Police Post before undertaking controlled blasting as an
inescapable ci rcumstance.

6. The concerned concessionaire company shall use explosive in prescribed quantity
only.

7. To avoid any untoward incident/ damage, the concessionaii'e company shall
inform local public in advance about the date, time and place of the controlled
blasting.

8. The controlled blasting operations as an inescapable circumstance shall be
carried out only after sunrise and before sunset.

9. The concerned concessionaire company is directed to carry out controlled
blasting in presence of Tehsildar concerned and representative of the nearest
Police establishment.

10.The concessionaire company shall submit details of inventory and usage of
explosive/ blasting material on fortnightly basis to the concerned Tehsildar/ SHO,
in terms of Circular directions issued by this office vide No.DCR/HQA/165t-t673,
dated t7.08.202r, read with this office order No.DMR/575-600, dated
16.06.2023.

1l.The concessionaire company shall ensure safe-keeping/ accountability/ use of
controlled blasting material under proper security guard and shall maintain daily
records.

12.The concerned concessionaire company shall inform inhabitants of the area
through the concerned Sarpanch, Chowkidar and Lambardar, prior to undertaking
controlled blasting as an inescapable circumstance.

13.The concessionaire company shall keep security of their own for transportation of
explosives.

14.The concessionaire cornpany shall ensure that the explosives are handled by
expefts/ trained men only.

15.The concerned concessionaire company shall ensure to cover the men/persons
under insurance policy engaged for carrying out the controlled blasting at the
sites under inescapable circumstances.
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16.In case the concerned concessionaire company fails to fulfill any of the above-
mentioned conditions, action under rules shall be taken against it and license
shall be cancelled immediately.

t7.ln case of emergency, the concerned concessionaire company shall abide by the
changes, if required by the District Administration as well as Police.

l8.The controlled blasting permission is subject to Forest clearance from the
competent authority.

19.That in case of any injury/loss of life or propefi, the concessionaire company
shall be held responsible and will bear all expenses of the loss, if any.

20.The explosive material should be provided by the licensed authorities to the
concessionaire company, strictly as per legal provisions.

21.The concessionaire company shall carry the explosive material only in specialized
vehicle/van which is meant for this purpose only.

22.The directions of Hon'ble National Green Tribunal order dated 29.L0.2021 passed

in OA No.295/2016 titled Amresh Singh V/S UoI & Ors shall also be strictly
followed.

WARNING: Mishandling and misuse of explosives shall constitute serious
criminal offence under law.

No: DCR/HQA/2023 -2412+g- tl q
Dated: I Q.oe.zozZ

Signature, Designation &
seal of the Licensing Authority

IDistrict Magistrate, Afticle 3 (a)]
[Chief Controller of Explosives

or Controller of Explosives
authorized by Chief Controller for Afticles

3 (b)-(d)l
Copy to:

1. Senior Superintendent of Police, Ramban, for information.
2. Project Director, NHAI, PIU Ramban for information.
3. Assistant Commissioner (Revenue), Ramban, for information.
4. Divisional Forest Officer, Division Ramban, for information and n/a.
5. Tehsildar, Ramban, for information and necessary action.
6. Station House Officer, Ramban, for information and n/a.
7. Contractor's Representative, M/S TPL-CAI lV, for information.
8. Office Record.

g'r,t93
Ha JKAS

Additional District M istrate,

I

Ramban.
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Governfnent of fa#ql & xashmir (U.ft
OFFICE OF DISTRICT MAGISTMTE, MMBAN

**r<

Subject: Construction of Four Laning of part Ramban to Banihal Section of NH-1A (Now
NH-44), from Ch.154+210 to Ch.158+675 (North Bound) and from
Ch.155+940 to Ch.160+282 (South Bound) including construction of Twin Tube
Tunnels (Package-l) in the UT of lammu & Kashmir on EPC Mode
Rqnewal/Extension in permiFsion fpr controlled, blasting in an
ines.ca pa ble circumsta nce thereof.

Ref: Communication received from MoRTH vide No.RWNH -33044104/2022-S&R
(P&B), dated 15.02.2022 and forwarded by PWD (R&B) vide its No.PWD-
PLNG/63/2021-05, dated 18.02.2022; &
Communication received from NHAI vide No.NHAI/PIU-Ramban/2023-241
Lt024 l9BB2, dated L5.02.2024.

PERMISSION
In continuation to this office permission granted vide No.DCR/HQA/2023-241278-

84, dated 18.08.2023, and in view of the revised guidelines issued by MoRTH, forwarded
by Public Works (R&B) Department vide above-referred communications and as per the
verification report received from Sr. Superintendent of Police, Ramban, extension in
controlled blasting, in an inescapable circumstance only, is hereby granted in favour of
M/S TPL-CAI (JV), for construction of four laning of part Ramban to Banihal Section of NH-
1A (Now NH-44), from Ch.l54+2t0 to Ch.15B+675 (North Bound) and from Ch.155+940 to
Ch.160+282 (South Bound) including construction of Twin Tube Tunnels (Package-1) on EpC
Mode, for a period of six months up to t7.08.2024 on the revised terms and conditions
stipulated in the above-referred guidelines issued by MoRTH as well as in the NoC
received from SSP, Ramban vide letter No.PA/07-NOC/202412048, dated 23.02.2024,
which are reproduced below:

1. Use of explosives shall be resorted to in an inescapable circumstance only, as the
same shall not be possible by use of rock breakers and excavators. NHAI shall
authenticate use of dynamite for controlled blasting as
circumstance as allowed by MoRTH vide its communication

an
No.

inescapable
No.RWNH-

330441 041 2022-S&R (P&B), dated L5.02.2022.
2. To avoid any damage to the mountains and hills, careful controlled blasting, using

specific quantity of gel explosives and delay detonators (which is efficient and
being manufactured in our country) shall be employed as a viable technology in a
controlled manner, duly adhering to the guidelines issued by MoEF vide
No.F.No.10-3/2010-1A.III, dated 31.08.2010 (especialry w.r.t.s.No.xxvi).

3. Hydro-seeding, wherever applicable, shall be used to achieve sustainable
vegetation cover along with slope stabilization measures in collaboration with
Forest Division Ramban.
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4. There shall be no deviation whatsoever from strict compliance of the terms and
conditions as enshrined in the environmental clearance issued in favour of NHAI
by MoEF vide No.F.lto.t0-s/2010-1A.III, dated 31.08.2010.

5. The concerned concessionaire company shall liaise with concerned Tehsildar/
Police Station/ Police Post before undertaking controlled blasting as an inescapable
circumstance.

6. The concerned concessionaire company shall use explosive in prescribed quantity
only.

7. To avoid any untoward incident/ damage, the concessionaire company shall inform
local public in advance about the date, time and place of the contiolled blasting.

B. The controlled blasting operations as an inescapable circumstance shall be cairied
out only after sunrise and before sunset.

9. The concerned concessionaire company is directed to carry out controlled blasting
in presence of Tehsildar concerned and representative of the nearest police
establishment.

10.The concessionaire company shall submit details of inventory and usage of
explosive/ blasting material on fortnightly basis to the concerned Tehsildar/-SHO,
in terms of Circular directions issued by this office vide No.DCR/HeA/165L-l6n:,
dated t7.08.2021, read with this office Order No.DMR/575-600, dated 16.06.2023.'

11.The concessionaire company shall ensure safe-keeping/ accountability/ use of
controlled blasting material under proper security guard and shall maintain daily
records.

12.The concerned concessionaire company shall
through the concerned Sarpanch, Chowkidar and
blasting as an inescapable circumstance.

13.The concessionaire company shall keep security
explosives.

14.The concessionaire company shall ensure that
experts/ trained men only.

inform inhabitants of the area
Lambardar, prior to undertaking

of their own for transportation of

the explosives are handled by

15.The concerned concessionaire company shall ensure to cover the men/persons
under insurance policy engaged for carrying out the controlled blasting at the sites
under inescapable circumstances.

16'In case the concessionaire company fails to fulfill any of the above-mentioned
conditions, action under rules shall be taken against it and license shall be
cancel led immediately.

L7.In case of emergency, the concessionaire company shall abide by the changes, if
required by the District Administration as weil as police.

1B.The controlled blasting permission is subject to Forest clearance from the
competent authority.

19'That in case of any injury/loss of life or property, the concessionaire company shall
be held responsible and will bear ail expenses of the loss, if any.
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20.The explosive material should be provided by the licensed authorities to the
concessionaire company, strictly as per legal provisions.

21.The concessionaire company shall carry the explosive material only in specialized
vehicle/van which is meant for this purpose only.

22.The directions of Hon'ble National Green Tribunal order dated 29.10.2021 passed
in OA No.29512016 titled Amresh Singh V/S UoI & Ors shal! also be strictly
followed.

WARNING: Mishandling and misuse of explosives shall constitute serious criminal
offences under law.

No: DCR/ HQpV 2023-Z+ I t a\r"- 4B
Dated: 03.8.2024 sd/-

Signature, Designation &
seal of the Licensing Authority

IDistrict Magistrate), Afticle 3 (a)]
IChief Contro]ler of Explosives

or Controller of Explosives
authorized by Chief Controller for Articles 3 (b)-(d)l

Copv to the:

Senior Superintendent of Police, Ramban, for favour of information.
Project Director, NHAI, PIU, Ramban for information.
Divisional Forest Officer, Ramban, for information.
Tehsildar, Ramban, for information and necessary action.
Station House Officer, Ramban, for information and n/a.
Contractor's Representative, M/S TPL-CAI (JV), for in
Office Record.

Magistrate,

1.

2.

3.
4.
5.
6.
7.

Ramban
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Government of Jammg & Kashmir (UT)

OFFICE OF DISTRICT MAGISTRATE, RAMBAN
x**

Subject Construction of 4-lanning of paft of Ramban to Banihal section of NH-1A (Now
NH-44), from Ch. 158+675 to Ch.164+660 (North Bound) and Ch.160+282+368
(South bond connection with existing tunnel T-4) excluding Ch.161+544 to
Ch.164+100 (North Bound) including construction of twin Tube Tunnel (Package-

II)intheUnionTerritoryofJammu&KashmironEPCMod@
for controlled blasting in an inescapable circumstances thereof.

Ref: Communication received from MoRTH vide No.RWNH-3304410412022-S&R
(P&B), dated L5.02.2022 and forwarded by PWD (R&B) vide its No.PWD-
PLNG/63/2021-05, dated 18.02.2022; &
Communication received from NHAI vide No.NHAI/PIU-Ramban 1202I-271
It02U t7, dated 24.03.2022 and No. N HAI/PIU-Ra mbanl 2022-23 I 7L020/, dated
28.04.2022.

PERMISSION
Project Director, NHAI, PIU Ramban vide communication No.NHAI/PIU-Rambanl202t-

221 IL02U|7, dated 24.03.2022 and No.NHAI/PIU-Ramban 12022-231tt0201, dated
28.04.2022, has applied for issuance of permission for controlled blasting in favour of
concessionaire company, M/S CEIGALL-PEL (JV), to execute the construction of 4-lanning of
part of Ramban to Banihal section of NH-1A (Now NH-44), from Ch. 158+675 to Ch.164+660
(North Bound) and Ch.160+282+368 (South bound connection with existing tunnel T-4)
excluding Ch.161+544 to Ch.164+100 (Nofth Bound) including construction of twin Tube
Tunnel (Package-Il) in the Union Territory of Jammu & Kashmir on EPC Mode.

In this connection, a repoft was sought from Senior Superintendent of Police, Ramban

and Tehsildar, Ramban/Ramsoo vide this office letter No.DCR/HQA13486-92, dated 30.04.2022.
In response, the Senior Superintendent of Police, Ramban vide communication
No.PA/NOC l2022l4t\B, dated 06.05.2022, has reported that as per the report of the
concerned Supervisory Officers, the police has no objection if permission for controlled blasting
is accorded in favour of the said company, subject to ceftain terms and conditions elaborated
in the reference. Moreover, the concerned Tehsildars have also conveyed their no objection for
the grant of permission for controlled blasting in favour of the concerned concessionaire
company of NHAI, subject to the fulfillment of all terms and conditions as laid down by the
Senior Superintendent of Police, Ramban, in her communication.

In view of the revised guidelines issued by MoRTH, GoI, forwarded by Public Works
(R&B) Depaftment, Civil Secretariat, Jammu/Srinagar vide above-referred communications and
as per the verification report received from Sr. Superintendent of Police, Ramban, permission

for controlled blasting as an inescapable circumstance only is hereby granted in favour of M/S
CEIGALL-PEL (JV), for construction of 4-lanning of part of Ramban to Banihal section of NH-1A
(Now NH-44), from Ch. 158+675 to Ch.164+660 (North Bound) and Ch.160+282+368 (South
bond connection with existing tunnel T-4) excluding Ch.161+544 to Ch.164+100 (No'th

esai#,$s-$6'*';teg'tuuoie
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Bound) including construction of twin Tube Tunnel (Package-Il) on EPC Mode for a period of

six months up to LO.II.ZOL2, on the revised terms and conditions stipulated in the above-

referred guidelines issued by MoRTH as well as in the NoC received from SSP, Ramban, No.

No.PA/NOC l2O22l4L2B, dated 06.05.2022, which are reproduced below:

1. Use of explosives shall be resorted to in the inescapable circumstance only, as the same

shall not be possible by use of rock breakers and excavators. NHAI shall authenticate

use of dynamite for controlled blasting as an inescapable circumstance as allowed by

MoRTH vide its communication tto. ruo.nW/NH-3304410412022-S&R (P&B), dated

15.02.2022.
Z. To avoid any damage to the mountains and hills, careful controlled blasting, using

specific quantity of lel explosives and delay detonators (which is efficient and being

manufactured in our-countly) shall be employed as a viable technology in a controlled

manner, duly adhering to the guidelines issued by MoEF vide No.F.No.10-3/2010-1A.III,

dated 3 1.01. 2010 (especially w. r.t.S. No')oo/i).

3. There shall be no deviation whatsoever from strict compliance of the terms and

conditions as enshrined in the environmental clearance issued in favour of NHAI by

MoEF vide No.F.No.10-3/2010-1A.III, dated 31'01'2010'

4. Hydro-seeding, wherever applicable, shall be used to achieve sustainable vegetation

cover along 
'*itl.r 

rtope stabilization measures in collaboration with Forest Division

Ramban.
5. The concerned concessionaire company shall liaise with concerned Tehsildar/ Police

Station/ police post before undertai<ing controlled blasting as an inescapable

circumstance.
6. The concerned concessionaire company shall use explosive in prescribed quantity only.

7. To avoid any untoward incident/ damage, the concessionaire company shall inform local

public in advance about the date, time and place of the controlled blasting.

B. The controlled blasting operations as an inescapable circumstance shall be carried out

only after sunrise and before sunset.

9. The concerned concessionaire company is directed to carry out controlled blasting in

presence of Tehsildar concerned and representative of the nearest Police establishment'

10. The controlled blasting permission is subject to Forest clearance from the competent

authoritY,
11.The concessionaire company shall ensure safe-keeping/ accountabiliV use of blasting

material under proper security guard and shall maintain daily records.

12. The concessionaire company shall submit details of inventory and usage of explosive/-- 
blasting material on fortnightly basis to the concerned Tehsildar/ SHO, in terms of

' 
Circulai directions issued Oy tfris office vide No.DCR/HQA/165t-1673, dated 17.08.2021.

13.The concerned concessionaire company shall inform inhabitants of the area through the

concerned Sarpanch, Chowkidar and Lambardar, prior to undertaking controlled blasting

as an inescaPable circumstance.
14. That in case of any injury/loss of life or property, the concessionaire company shall be

held responsible and will bear all expenses of the loss, if any.

15. The concessionaire company shall keep armed security of their own for transportation of

explosives.
16. The e>iplosive material should be provided by the licensed authorities to the

concessionaire company, strictly as per legal provisions'

rddr$snntffin**
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17. The concessionaire company shall carry the explosive material only in specialized

vehicle/van which is meant for this purpose only'
18. The concessionaire company shall ensure that the explosives are handled by expefts/

trained men only.
19.The concerned concessionaire company shall ensure to cover the men/persons under

insurance policy engaged for carrying out the controlled blasting at the sites under

inescapable circumstances.
20.In case the concerned concessionaire company fails to fulfill any of the above-

mentioned conditions, action under rules shall be taken against it and license shall be

cancelled immediatelY.
21.In case of emergency, the concerned concessionaire company shall abide by the

changes, if required by the District Administration as well as Police.

22.The directions of Honble National Green Tribunal order dated 29.t0.202L passed in OA

No.295/2016 titled Amresh Singh V/S UoI & Ors shall also be strictly followed.

WARNING: Mishandling and misuse of explosives shall constitute serious criminal

offences under law.

No: DCR/HQA/390 : l?
Dated: lt .05.2022

sd/-
Signature, Designation & seal of the Licensing Authority

[District Magistrate)' Afticle 3 (a)]
fChief Controller of Explosives or Controller of

Explosives authorized by Chief Controller for Afticles
3 (b)-(d)l

Coov to:
1. Senior Superintendent of Police, Ramban, for information.
2. Assistant Commissioner (Revenue), Ramban, for information,
3. Sub-Divisional Magistrate, Ramsoo for information and n/a.
4. Divisional Forest Officer, Division Ramban, for information and n/a.

5. Tehsildar, Ramban/Ramsoo, for information and necessary action.

6. Station House Officer, Ramban/Ramsoo, for information and n/a.
Copv also to:

1. Project Director, NHAI, PIU Ramban for inforrnation.
2. Project Manager, M/S CEIGALL-PEL (JV), for information.
3. 'Office Record.

Additional District Magistrate'
Ramban
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Subject: 

Ref: 

Government of Jammu & Kashmir (U.T) 
OFFICE OF DISTRICT MAGISTRATE, RAMBAN 

Construction of Four Laning of part of Ramban to Banihal Section of NH-1A 
(Now NH-44), from Ch.158+675 to Ch. 164+660 (North Bound) and Ch. 
160+282 to Ch.163+368 (South Bound connection with Existing Tunnel-T4) 
excluding Ch.161+544 to Ch.164+100 (North Bound) including Construction 
of Twin Tube Tunnel (Package-II) in the UT of Jammu & Kashmir on EPC 

Mode - Renewal/Extension in permission for controlled blasting in 
an inescapable circumstance thereof. 
Communication received from MoRTH vide No.RW/NH-33044/04/2022-S&P 
(P&B), dated 15.02.2022 and forwarded by PWD (R&8) vide its No.PWD 
PLNG/63/2021-05, dated 18.02.2022; & 
Communication received from NHAI vide No.NHAI/PIU-Ramban/2023-24/ 
110211/8467, dated 29.05.2023. 

PERMISSION 
In continuation to this office permission granted vide No.DCR/HQA/4016-24, dated 

14.12.2022, and in view of the revised guidelines issued by MoRTH, forwarded by Public 
Works (R&B) Department vide above-referred communications and as per the verification 
report received from Sr. Superintendent of Police, Ramban, extension in controlled 
blasting, in an inescapable circumstance only, is hereby granted in favour of M/S 

CEIGALL-PEL (JV), for construction of Four Laning of part of Ramban to Banihal Section 
of NH-1A (Now NH-44), from Ch.158+675 to Ch. 164+660 (North Bound) and Ch. 
160+282 to Ch.163+368 (South Bound connection with Existing Tunnel-T4) excluding 
Ch.161+544 to Ch.164+100 (North Bound) including Construction of Twin Tube Tunnel 
(Package-II) in the UT of Jammu & Kashmir on EPC Mode, for a period of six months up 
to 21.12.2023 on the revised terms and conditions stipulated in the above-referred 
guidelines issued by MoRTH as well as in the NoC received from SSP, Ramban vide letter 
No.PA/07/NOC/2023/8259, dated 12.06.2023, which are reproduced below: 

1. Use of explosives shall be resorted to in an inescapable circumstance only, as the 
same shall not be possible by use of rock breakers and excavators. NHAI Shall 
authenticate use of dynamite for controlled blasting as an inescapable 
circumstance as allowed by MoRTH vide its communication No. No.RW/NH 
33044/04/2022-S&R (P&B), dated 15.02.2022. 

2. To avoid any damage to the mountains and hills, careful controlled blasting, using 
specific quantity of gel explosives and delay detonators (which is efficient and 
being manufactured in our country) shall be employed as a viable technology in a 
controlled manner, duly adhering to the gidelines issued by MoEF vide 
No.F.No.10-3/2010-1A.III, dated 31.01.2010 (especially w.r.t.S.No.xxvi). 
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3. There shall be no deviation whatsoever from strict compliance of the terms and 
conditions as enshrined in the environmental clearance issued in favour of NHAI 
by MoEF vide No.F.No.10-3/2010-1A.III, dated 31.01.2010. 

4. Hydro-seeding, wherever applicable, shall be used to achieve sustainable 
vegetation cover along with slope stabilization measures ín collaboration with 
Forest Division Ramban. 

5. The concerned concessionaire company shall liaise with concerned Tehsildar/ 
Police Station/ Police Post before undertaking controlled blasting as an inescapable 
circumstance. 

6. The concerned concessionaire company shall use explosive in prescribed quantity 
only. 

7. To avoid any untoward incident/ damage, the concessionaire company shall inform 
local public in advance about the date, time and place of the controlled blasting. 

8. The controlled blasting operations as an inescapable circumstance shall be carried 
out only after sunrise and before sunset. 

9. The concerned concessionaire company is directed to carry out controlled blasting 
in presence of Tehsildar concerned and representative of the nearest Police 
establishment. 

10.The controlled blasting permission is subject to Forest clearance from the 
competent authority. 

11.The concessionaire company shall ensure safe-keeping/ accountability/ use of 
Controlled blasting material under proper security guard and shall maintain daily 
records. 

12.The concessionaire company shall submit details of inventory and usage of 
explosive/ blasting material on fortnightly basis to the concerned Tehsildar/ SHO, 
in terms of Circular directions issued by this office vide No.DCR/HQA/1651-1673, 
dated 17.08.2021, read with this office Order No.DMR/575-600, dated 16.06.2023. 

13.The Concerned concessionaire company shall inform inhabitants of the area 
through the concerned Sarpanch, Chowkidar and Lambardar, prior to undertaking 
blasting as an inescapable circumstance. 

14.That in case of any injury/loss of life or property, the concessionaire company shall 
be held responsible and will bear all expenses of the loss, if any. 

15.The concessionaire company shall keep security of their own for transportation of 
explosives. 

16.The explosive material should be provided by the licensed authorities to the 
Concessionaire company, strictly as per legal provisions. 

17.The concessionaire company shall carry the explosive material only in specialized 
vehicle/van which is meant for this purpose only. 

18.The concessionaire company shall ensure that the explosives are handled by 
experts/ trained men only. 
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19.The concerned concessionaire company shall ensure to cOver the men/persons 
under insurance policy engaged for carrying out the controlled blasting at the sites 
under inescapable circumstances. 

20.In case the concessionaire company fails to fulfill any of the above-mentioned 
conditions, action under rules shall be taken against it and license shall be 
cancelled immediately. 

21.In case of emergency, the concessionaire comparny shall abide by the changes, if 
required by the District Administration as well as Police. 

22.The directions of Hon ble National Green Tribunal order dated 29.10.2021 passed 
in OA No.295/2016 titled Amresh Singh V/S Uol & Ors shall also be strictly 
followed. 

WARNING: Mishandling and misuse of explosives shall constitute serious criminal 
offences under law. 

Further, M/S CEIGALL-PEL (JV) shall adhere to the terms and conditions as 
envisaged in the initial controlled blasting document issued vide No.DCR/HQA/ 
3510-17, dated 11.05.2022. 

No: DCR/HQA/DO23-4/42-loo 
Dated:l .06.2023 

Copy to: 

Signature, Designation & 
seal of the Licensing Authority 

(District Magistrate), Article 3 (a)] 
[Chief Controller of Explosives 

or Controller of Explosives 
authorized by Chief Controller for Articles 3 (b)-{d)I 

1. Senior Superintendent of Police, Ramban, for favour of information. 
2. Project Director, NHAI, PIU, Ramban for information. 

3. Assistant Commissioner, Revenue, Ramban, for information. 
4. Divisional Forest Officer, Ramban, for information. 

5. Tehsildar, Ramban/Ramsoo, for information and necessary action. 
6. Station House Officer, Ramban/Ramsoo, for information and n/a. 
7. Authorized Signatory, M/S CEIGALL-PEL (JV), for information. 
8. Office Record. 

HarbansLal Shaa, JKAS 
Additional District Magistrate, 

Ramban. 
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Annexure 05 

Photographs taken by the Joint Committee 
 

Location 1: Dumping Site near Khuni Nallah 

 

Photograph 1 

 

Photograph 2 
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Photograph 3 

 

Location 2: Ramsoo (Between Ramsoo and Gangroo) 

 

Photograph 4 
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Location 3: Site between Magarkote and Ramsu 

 

Photograph 5 
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Location 4: Digdol Nallah 

 

Photograph 6 

 

Photograph 7 
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Location 5: Trishul More Ramban (Between Trishul More and Seri) 

 

Photograph 8 
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